
CE3\i TRAL A'CMIN I strati 'JE tribum aL p rim cip al BE>1 ch

OA No.2087/98

Nsu OalhiS this the day of Oscember, 1 999,

HDN '9L E R. S.-R.^AOI GE, ''Jl CE CHaI sn aN ( a) •

HON ' 3L E M R3»' L aK SHMI 3''J aM IN ATH aN , M ETl 3 ER(3 )

Sub Inspector Har flohan Singh No.q/2043,
s/o Late Shri Haipal Singhj

presently posted in 6th Bn»,
QAP,
OqI hi«

r/o 7-0, Type- Ilird Ro del' Town,

Oelhi /^plicant

(By Aduocates S^iri Shank a r Rajii )

Mb rsu s

1. union of India,
through its Secretary,

Ministry o f Heme Affairs,

North Block,

New Cfelhi,

2. Oy• Oemmissioner of police,
l&gil an ce.
Police Head Quarters,
I .P • Estate,

N aw Delhi,

3. Oy • Qom miss ion er of Police,
Hg (l).Police Head Quarters,

I.P. Estate,
New Delhi, •... • Respon d^ts#

(By Advocates Shri Rajendra Pandit a )

0 RDEIR

HON '31 E M R. S, R, API GE, Ml CE CH Al f?) AN ( a) .

i^plicant impugns respondents' Memo dated

5,6,98 removing his name from the select list of

persons of doubtful integrity w.a.f, 1,3.95. He

prays that his name be removed from the list with

effect from the data it uas initially brought on

to that list i.e. March,1 993 , and thereafter to

open the sealed co var and consider his case for

promotion as Inspector of Police w,e,f» 12.8,94.

with all consequential benefits.
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2, /5pplicant's nstna uas brought onto the

select list of doubtful integrity uide order dated

25,7. 93 'j.B.f. 17 .3. 93 on tbe basis of a OE

initiated against him alleging that he had

demanded money from one Shri T,Bhandula Proprietor

n/s Kitty corner, R.K.Puram, Neu Delhi, The DE -

ended in the auard of pLnishmsnt of censure

on 13.10,95. Thereupon applicant's name uas

transferred from the select list to Agreed List of

persons of doubtful integrity y.e.f. 18,1.96 for

a period of 1 year vide order dated 24,1,96.

Aoplicant was also informed accordingly on 10,8,95.

/^plicant represented against the same on 17.9,95,

which was rejected and applicant was informed

accordingly on 10,9,9?,

3. Neanwhile applicant had appealed against

the punishment of censure, and respondents aijriit

that the appeal was accepted and the punishment

of censure was set aside by the appellate authority,

Respondents however state that the total evidence

gives rise to reasonable suspicion that applicant

was indulging in alleged malpractices and therefore

his name was removed from the cb t-fcitf ul integrity

list w.9,f, 1,3,95 when the pmishmant of censure

was Set aside by the appellate authority.

Tnersupon applicant rep re sen ted on 23.7,98

for removal of his name from the list of persons of

doubtful integrity w.e.f, m3rch, 1 993 instead of 1 995,

That representation was rejected and applicant was

informed accordingly on 21,10,98, whereupon hg has

filed this Oa on 8,3,99,

a
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5. Ub hs\)B heard bot'h sides.

6^ In OA No- 2177/96 Shri QavanderPal Singh

\]3» UDI & OrSe uhe re- departmental proceedings

against that applicant had been droppe>J, this vary

Ban ch had in its order dated 21.7. 98 hald that

that applicant uas entitled to have his name deleted

from the ctoubtful integrity list uith effect from

the date it uas placed there#' That order dated

2l.7.^9ahad itself relied Lpon earlier orders of the

Tribunal in the matter.

7, In vieu of the fact that the auard of the

penalty of censure uas eventually set aside» 'Je hold

that the aforesaid order in C^vendr Pal Singh's

case (supra) is fully applicable to the facts and

circumstances of th@ present case? and applicant is

entitled to have ihts name deleted f lom the doubtful

integrity list uith effect from the date it uas

initially placed there i.e. March, 1 993,

8. Under the circumstance this Oft succeeds i^d

is al loued to this extent that the impugned order

dated 5.6,98 is quashed and set aside. Applicant uill

be entitled to have his name deleted f rorn the doubtful

integirity list uith effect from the date it uas

initially placed there i,.e, March,1 993, On that b^sis

respondents should consider applicant's case for

promotion as Inspector (Executive ) u.e.f. 12,8.94,

uith all conseqUfsntial benefits in accordance uith rules,

instructions and judicial p rono in cam ent s. These

directions should be impl em on ted as exp sditio usly
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3s possible and prePGrsbly uithin 3 fnonths fI'om uhs

date of receipt of a copy of this order. No costs,.

/ug/

(  I^IRS. LqKSHMI SU aM IN AT!-1aN ) ( sC^.^AQIg/)
riEFiBERCa) Ml CE cHAir-f'Ur


